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[Dr, Ram Subhag Singh)
along with the Audited Accounts and
the comments of the Comptroller gnd
Auditor General thereon. [Placeq in
Library, see No. LT-S13167].

12.37 hrs.

MOTION RE: JOINT COMMITTEE
ON OFFICES OF PROFIT

The Minister of Law (Shri Govinda
Memon): I beg to move the following:;

“That a Joint Committee of the
Houses to be called the Joint Com-
mittee on Offices of Profit be con-
stituted consisting of fifteen mem-
bers, ten from this House and five
from the Rajya Sabha, who shall
be elected from amongst members
of each House according to the
Principle of proportional represen-
tation by means of the single trans-
ferable vote;

That the functions of the Joint
Committee shall be—

(i) to examine The composition
and character of all existing
‘committees’ and all ‘com-
mittees’ that may hereafter
be constituted. membership of
which may disqualify a per-
son for being chosen as, and
for being, & member of either
House of Parllament under
l;l:\:le 102 of the Constitu-
tion;

() to recommend in relation to
the ‘commitlees’ examined by

(iii) to scrutinise from time 1o

That the Joint Committee shall,
from time to time, report to both
Houses of Parliament in respect of
all or any-of the aforesaid matters;

That the members of the Joint
Committee shall hold office for the
duration of the present Lok Sabha;

That in order to constitute a ait-
ting of the Joint Committee, the
quorizn shall be one-third of the
total number of members of the
Committee;

That in other respects, the Rules
of Procedure of this House relating
to Parliamentary Committees shall
apply with such variations and mo-
difications as the Speaker may
nake; and

That this House recommends to
the Rajya Sabha that the Raijya
Sabha do join in the sull Joint
Committee and communicate to this
House the names of membera to
be appointed by the Rajya Sabha:
to the Joint Commmittee”.

My. Deputy-Speaker; Motion mov-

ed:

“That a Joint Committee of the
Houses to be called the Joint Com-
mittee on Offices of Profit
stituted consisting of fifteen mem-
bers, ten fromi this House and five
from the Rajya Sabha, who shall

meznbers

¥
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article 102 of the Constitu-
tion; .

(L) to, recommend In relation to
the ‘committees’ examined by
it what offices should dis-
qualify and what offices
should not disqualify;

(iii) to scrutinise from time to
time the Schedule to the Par-
li#ment (Prevention ol Dis-
qualification) Act, 1959, and
to recommend any amend-
ments in the said Schedule,
whether by way of addition,
omission or otherwise;

That the Joint Committee shall,
from time to time, report to Leoth
Houses of Parliemnment in respect of
all or any of the aforesaid matters;

That the members of the Joint
Committee shall hold office for the
duration of the present Lok Sabha;

That in order to constitute a sit-
ting of the Joint Committee, the
quorum shall be one-third of the
total number of members of the
Committee;

‘That in other respects, the Rules
of Procedure of this House relating
to Parliamentary Committecs shall
apply with such variations and mo-
difioations as the Speaker may
nake; and

JYAISTHA 5, 1889 (SAKA)
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o} Profit

ed. No such information has been-
given to us at all. Also for what
period of time is the new Committee
to function?

Shri .Govinda Menon: It is all stated
in the body of the motion. The new
Committee will be in office till the’
end of this Lok Sabha.

In 1959, when the Parliament (Pre-
wention of Disqualification Act) Bil:
was debated here, there was 5 de-
mund from members, which was ac-
cepted by the Mover of the 0ill, the
then Law Minister, that a Commit-
tee of the Houses with this name shall
be constituted in every Lok  Sabha
which would review from tlime 1o
time the offices of State and Central
Governments to be formed Jater’
which may or may not occasion dis«
qualification from membership. ‘The
work of this Committee would he to
examine whether other nffices than
those contained in the present legis-
lotion should be included in the sche-
dule to the legislation.

Mr, Deputy-Speaker: The question’
is:

“That a Joint Committee of the
Houses to be called the Joint Com~
mittee on Offices of Profit be con-
stituted consisting of fifteen mem-
bers, ten from thhbﬂoul:h;nd'g;
from the Sabha,

— members
to
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{Mr. Deputy-Speéker]

(ii) to recommend in relation to
the ‘committees’ examined by
it what offices shoul!d dis-
qualify and. what offices
should not disqualify;

«(i11) to scrutinise from time 1o

. time the Schedule to the Par-
liament (Prevention of Dis-
qualification) Act, 1953, and
to recommend any amend-
ments in the said Schedule;
whether by way of addition,
omission or .otherwise;

That the Joint Committee shall,
from time to time, report to both
‘Houses of Parliament in respect of
all or any of the aforesaidq matters;

That the members of the Joint
Committee shall hold office fer the
duration of the present Lok Sabha;

That—iri order to constitute a sit-
4ing of the Joint Committec, the
guorum shall e one-third ecf the
total number of members of the
‘Committee;

That in other respects, th¢ Rules
¢f Procedure of this House relating
to Parliamentary Committees shall
apply with such variations and mo-
difications as the Speakcr may
tnake; and

That this House recommends 10
ithe Rajya Sabha that the Rajya
Sabha do join in the said Joint
‘Commitliee and communicate to this
House the names of membars to

be appointed by the Rajya Savha
to the Joint Com:nittee” .
The motion was adopted.
14.42 hrs.
STATEMENT ON SITUATION IN

WEST ASIA

Mr. Deputy-Speaker: Before proce-
eding with the Railway Budget discus-
sion, the Minister of External Affairs
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may make a statement on the situa-
tion in West Asia, if he desires to.

The Minister of External Affairs
(Shri M. C. Chagla): Sir, we have just
heard—I have heard what you have
heard—on the telex that fighting has
broken outl between Israel and UAR.
It is a cause of grave anxiety
not only to Government but, ] am
sure, to every Member of the House.
We are most anxious that peace
should be maintaineq in Western Asia.
I want to assure the House that we
have done our best to do so. If you
have been following reports in the
newspapers, our Permanent Represen-
tative in New York has been trying
to do his best to have a resolution pas-
sed which will receive 3 majority vote
and which will lessen tensions and
enable the Secretary-General to bring
about through his talks some settle-
ment. But before that resolution
could be discussed or voted upon, if
reports are correct, the situatipn has
worsened.

Naturally, I cannot make a full
statement because I know just as
much about it as Members. All I can
say is that we all desire peace because
war will be a calamity to the UAR,
to Israel and to the whole world and,
we, as a peace-loving nation, are an-
xious that peace should be maintained
in Western Asja. The assurance I can
give to the House ig that India will do
its best to see . . .

st TRAEE  qRE (FTEA)
oy 91 2 7 qem aqeA | waAT AgeT
FTTH AT H FART ATAFTL 1T ATfRT |

An hon. Member: What are the

facts?

st Ho Fo WA : [R TATET
FAFTY 7 g1 oFFAT 2 7 qAAT AT
ommog L
Shri M. L. Sondhi (New Delhi):
What has Shri R. K. Nehru been do-

ing in Cairo? Tell us some facts. Do
not go on moralising.



